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ORDER
(DATE OF HEARING: 25.9.2007)

In both these petitions, the petitioners seek directions to the respondents
to grant them open access in the month of October 2007 for conveyance of
electricity from the captive power generating stations situated in the State of
Karnataka to other States in Western Region. The petitioners’ grievances in both

these cases are similar.

2. Petition N0.108/2007 was heard on 18.9.2007 when learned counsel for
the petitioner also referred to the other petition (Petition No0.114/2007) filed by
him and pressed for early hearing of both the petitions, in view of the urgency
involved. We had acceded to the prayer of learned counsel on his giving an
undertaking that he would inform the respondents of the next date of hearing, i.e.

25.9.2007 and also to serve copy of Petition No0.114/2007.

3. Learned Counsel for the petitioners has informed that copies of petitions in
both the cases were served on the respondents and they were also informed of
the date fixed by the Commission for hearing of these matters by fax message
dated 21.9.2007. Learned counsel has stated that he will file affidavit to this

effect during the course of the day.

4. We find that none is present on behalf of the respondents in both these
cases. Learned counsel has pressed for ex parte hearing, since according to

him, the transfer of electricity is to take place from 1.10.2007.



5. In matters of this kind, we are not inclined to proceed against the
respondents ex parte, for the reason that sufficient time was not available to
them, as they were given intimation only on 21.9.2007, as stated by learned

counsel.

6. List these petitions on 16.10.2007 for further directions and issue notices

to all the respondents also. Meanwhile, the respondents may file their reply.

7. At this stage, we may add that the respondents may reconsider the
petitioners’ request for grant of open access in accordance with the provisions of
the Electricity Act, 2003 and the regulations for grant of open access specified by
the Commission. The petitioners shall forthwith deposit the balance filing fee of

Rs.80,000/- in each case.
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